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| request the Government, especially, the Minister, o see that
proper working conditions are created for the workers, the headiocad
workers in particular. Lastly, | want to stress one point that there are heavy
losses, because of lack of storage capacity, and so many other problems
are there in the management. The management at the higher leve! is trying
to victimise the workers, especially, the workers connected with the unions,
to a great extent, There ara unwanted transfers also. | request the
Governmant, especially, the Minister, to look into these aspects and see that
the FCI is run properly by giving fair treatment to the workers. That is what
| want to say. Thank you.

THE DEPUTY CHAIRMAN: Mr, P.G. Narayanan has to go to a
meeting. There are two speakers before him, that is, Sardar Balwinder Singh
Bhundar and Shri S. Viduthalai Virumbi. But before | call you, the Finance
Minister would fay the Budget (Manipur) 2001-2002 on the Tabie of the
House.

THE BUDGET (MANIPUR) 2001-2002

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Madam, |
lay on the Table a statement (in English and Hindi) of the estimated receipts
and expenditure of the Government of Manipur for the vear 2001-2002
(Annual Financial Statement). [Placed in Library, See No, L.T. 4011/01]

THE DEPUTY CHAIRMAN: Mr. P.G. Narayanan. Mr.Narayanan, you
have three minutes, in any case.

THE FOOD CORPORATIONS (AMENDMENT) BILL, 2001 - Contd.

SHR! P.G. NARAYANAN (Tamil Nadu): Madam, the Amendment
sought by the Government, is to provide an increased borrowing capacity to
the F.C.l. There are many anomalies in the Food Corporation of India, which
wouild not be removed by bringing this small amendment. The Government
has brought this amendment to raise the loan from the nationalised banks
and the Reserve Bank of Ingia, The maximum credit could be ten times of
the Reserve Fund, but the Reserve Fund position of the Food Corporation of
india is very poor. So, this Bill will not meet the present needs of the
Corporation, The foodgrains production has doubled because farmers have
taken morg interest in producing more. The FCl is having many problems
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which cannot be solved by the Government of India through this Bill, At
present, there is an acute shortage of godowns throughout the country. QOut
of 60 millicn tonnes of foodgrains, only 30 million tonnnes of food stocks are
kept in the godowns. The batance 30 million tonnes of food stocks are lying
in the open platforms which has resulted in damage and spoilage of the
foodgrains. Three lakh tonnes of foodgrains are rotting because they are
lying in godowns for more than five years. They are unfit for human
consumption. This has happened in the State of Tamit Nadu during the
previous regime. Nearly one lakh metric tonnes of rice was non-usable and
non-consumable by the consumers. So, the hon, Chief Minister of Tamil
Nadu, Dr.Puratchi Thalaivi, has stopped the issue of rotten rice to the public
through the Public Distribution System and ordered a vigilance inquiry. As
and when the inquiry is over, the guilty would be punished. The Government
should have a clearcut foodgrains policy. | suggest that the Government
should come forward with a plan as to how it is going to match the gap
between the total procurement and total disbursal,

So long as this gap is not met, so long as these stocks are not
dispersed, the FCl wili remain a white slephant and corruption in this
Corporation will continue to be there. There is no secret that corruption is
rampant in FCI. Because of this, our poor farmers are suffering. The
Government must coma forward to remove this type of lapses and
shortcomings for protecting the interests of the consumers ang the
producers, i.e. the farmers, because the FC! came into existence with a
purpose, to protect the consumers as well as the agriculturists, My other
suggestion is that FCI should think of procuring paddy and milling by itself
s0 that the misuse of funds can be reduced to a large extent. So, instead
of this small Amendment, the Government must come forward with a
comprehensive Bill to meet all these requirements. With these words, |
oppose the Bill,
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¥ @ A Froe & foag & a@R A o wen & el & aEr

SHRI 5. VIDUTHALAI VIRUMB! (Tamil Nadu): Madam, the Bill which
has been brought before us for discussion would enable the Food
Corporation of iIndia to increase its borrowing capacity. Before this
Amendment, the Food Corporation of India could avail loan from the
financial institutions as well as banks to the tune of ien times the paid- up
capital and the reserve fund. But, practically, there was nc reserve fund
with the FCl. Section 27 (b) says, "Issue and sell bonds and debentures
carrying interest at such rates as may be fixed by the Central Government
at the tlime the bonds or debentures are issued". Now afler this
Amendment, clause {b) alone will enable them tc borrow 10 times the paid-
up capital. By amending Section 27 of the Act, the clutches are being
removed from this particular stipulation. So far as overdraft is concerned, in
1999-2000, the FCI borrowed Rs. 15,985 crores from the banks. In 2000-01,
the FCI borrowed Rs. 25,167 crores. The sanctionad amount was Rs. 1,480
crores. It is expected that i 2001-02, they would require more than
Rs. 30,000 crores. Before this Amendment, the FCl could overdraw to the
tune of only Rs. 22,850 crores. This Amendment is essential because the
foodgrain stock held by the FCl has been increasing year after year. On
1% January, 1999, the FCI had a stock of 24.38 million tonnes. On 1.1.2000,
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it had increased to 31.89 million tonnes. Now & has gone up to 45,77
million tonnes. More or less, it is doubie than what it was in 1999. The
Government has resorted to this Amendment to increase FCl's overdraft
limit.  While welcoming the Bill, | would like to talk about the functioning of
the FCl. How is the FCI functioning? Last ysar, for construction of
godownsg, the Revised Estimate was Rs. 45.43 crores, out of which the FCI
has not spent Rs. 5.57 crores. In the year 1999-2000, the amount allotted
to the Indian Grain Storage Managememnt and Research Institute was Rs. 90
lakhs. They had utilised only Rs. 5 lakhs. The Indian Grain Storage
Managament and Research Institute has been affocated Rs. 169 lakhs, out
of which they have utilised only Rs, 67 lakhs which is only 39.684 per cent of
the amount allotted.

What is the reason for this under-utilisation of the money
sanctioned by Parliament? 8Sir, the General Financial Rules stipulate that all
the civil works have 10 be executed only by the CPWD, and in case the
CPWD issues a No Objection Certificate, then, the same work can be
entrusted to some other agencies. What we want to know, as
representatives of the people, is this, When the CPWD is not able to
execute a work within the Budget period, why are they accepting that
particular thing? When they are not able to do it, they must inform the
Government that it should get that particular work done from an outside
agency and that they would issue a 'No Objection Certificate' to that effect.
And, when there is laxity on the part of the CPWD, the Department
concerned should review the position; they must consult the CPWD, hold
talks with the Director-General (Works), CPWD, and find out whether they
can execute the work within the time-frame or not. If they are not able to
do it, then, thay must entrust the same job to someone else who can finish
it within the Budget period.

I would like to point out ancther aspect. We find that the working
cost is increasing year after year. For instance, the carrying cost has
increased from Rs.1,788 per tonne to Rs.2,211 pear tonne; that is, there has
been an increase of Rs,423 per torne, and it is the people who have to
bear this extra cost. Another aspect is that we have to shell out Rs.869
crores as carry-over charges. And, what is this carry-over charge? .In case
the FCI is not taking the wheat and rice from the States before the last day
of Juna, then they will have to pay certain charges for storage as well as
towards intergst on the income that would have, otherwise, been earned.
This itself comes to Rs 869 crores, out of the tetal bufferstock outlay of
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Rs.5,262 crores last year. Therefore, the Government has to find out some
way to reduce the carry-over charges. Then, another aspect is that the
total stock with the FCl has doubled: that is, from 24 million tonnes, it has
gone up to 46 million tonnes. Now, what is the total staff strength that we
have? Two-and-a-half years back, the staff strength of the FCl| was 64,135,
but as on date, the staff strength is 61,312, which means that in a pericd of
two-and-a-half years, the total number of staff has been reduced by 2,823.
But the amount of stock with the FCI has increased tc a great extent. My
fear is that additional wark is put on the shoulders of the existing workers.
Therefore, the Government should adopt some time-scale method and the
workload must be scientifically determined. In case it is found later that
there is excess workload on certain people, then, the Government must
increase the strength of the staff, instead of reducing it. This is one aspect.
Then, as regards interest payment, in the last five years, the FCl has paid
an amount of Rs.8,265 crores by way of interest to various banks. | would
like to know whether there is any possibility of reducing this amount. We
can raeduce it, provided we reduce the stock of the FCL. Earlier, some ten
or twenty years back, it was a problem of scarcity. Now it is a problem of
plenty. Of course, we have reached this stage of plenty becausa of the
efforts of certain people. We owe our thanks to them, Onse is Thiru C.
Subrarmaniam.

Another was Dr. M. S. Swaminathan, a scientist, who devoted his
ife to see 1o it that the production and productivity increased in this
country. Therefore, we bow our heads.

So far as subsidy is concerned, | feel it shouid continue because it
$ @ very basic thing. Madam, even the hon. Supreme Court has said that
nobody should starve in this country, For that, they must take action. |
appreciata one thing. They have reduced the economic price. They have
reduced it from Rs.1100 or Rs. 1080 to Rs.700 or Rs.750. By doing that,
the Central Government has helped all the State Governments in India in
reducing their fiscal deficits to some extent. For this, we must thank them.
At the same time, we have some people living below the poverty line and
some others living above the poverly line. Below the poverty ling off-take of
foodgrains is more than the previous year and the last year. You wiil find it
more, if you calculate it for the last year and previous to the last year. But
so far as the people living above the poverty line are concerned, the off-take
is vary much less. What is the reason? | feel the economic price is more
than the market price. The people resort to market purchases.
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Apart from all that, i have to reply to my hon, Friend who
mentioned that rotten rice was purchased. Some of the rice we purchase
has moisture and when there is moisture in i, some of it gets coloured.
Now, it has besn said that the so-called rotten rice has been offered to the
Government of Kerata. What has been offered to the Government of Kerala
is not rotten; it is an edible ona. Thearefore, the word 'rotten' that has been
used is incorrect and unwarranted. The charge that has been made is
false, With these words, | copolude, and | support this 8ill.
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SHRI SANTOSH BAGRODIA (Rajasthan): Madam Deputy-Chairman,
| am grateful for you for giving me an opportunity 1o speak on this very
'small Bill,' Some of my colleagues have mentioned it as a small Bili, but
this Bill involves Dbillions of rupeses of the exchequer and lakhs and crores of
individuals, in the form of farmers; 'and the entire population of a hundred
crores, as consumers. This is not.a very small Bij.

230



(21 August, 2001] RAJYA SABHA

Madam, the Food Corporation of India was incorporated in 1964 for
three main purposes: (1) Effective price support opserations for safeguarding
the interests of the farmers; (2) Distribution of foodgrains throughout the
country through the public distribution system; (3) Maintaining a satisfactory
level of operation of buffer stock of foodgrains 10 ensure naticnal food
sacurity.

Madam, this particular Corporation depends solely on the
Government subsidies. Till now, based on the prasent system, they could
borrow Rs.22,945 crores. Tha hon. Minister has now proposed, through this
amendmaent, to give a blank cheque. Thare is no talk of Rs.22,000 crores. It
could be even Rs.1 lakh crores in futurel | have no objection, if we can
meet the three main purposes which | have mentioned. Does it help the
farmers? Does it create national food security? Does it reaily help the PDS?

What is our experience during the last fifty years? Has the Food
Corporation of India really done the right job? Are these stocks, which we
are talking about, realty helping or creating more problems for the country,
for the country's finances and for the poor consumers?

One of my friends, Mrs. Raikar, mentioned that the quality of the
foodgrains available in the PDS is very poor. All of us know that what is
supplied is of very poor quality. Who suffers? It is the poorest man who
buys it at the highest cost. Has the FCIl really been dging justice? Is it
helping the PDS in the country?

Madam, | can tell you, if the Mody's shops were not available in
the country, the PDS could not have fed; it just can't feed the country. it is
not only today, they wouid have not been able to feed even 20 or 25 years
before. It is entirely because of the Mody's shops, Even ¢on the China
border, when the Chinese wera ready to strike, two Mody shops wers there,
when the entire Government had run away from there, They were still there
for the people in the villages.

We have surplus stocks, We should be happy about it. But it
appears that we are more concerned with the surplus stock. What do we
do with it? Why s0? The stocks are perishable ones. The hon. Minister
would agree with me, that there should be a first-come-and-first-out policy.
And this is the usual system also. There is no reason why the last come
would go first. Why do we have lakhs and lakhs of tonnes of stocks lying
for five years in this country? Would any of us like to eat wheat or rice
which is five years old, which is kept in an unsgcientific condition? Who is
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responsible for this? Has the hon, Minister or the Ministry identified those
officars who are responsible for this because these foodgrains are lying and
rotting? If these stocks had been taken out in time, there would not have
been any reason for having this 8¢ million tonnes stock which is five years
oid or three years old or two years old. | would like to know from the
hon, Minister what is happening to this. Today, Madam, we have 60 million
tonnes of foodgrains stock in the country, even though wheat production
has gone down by 7.1 milion tonnes. The wheat production has gone
down but the total stock goes up. The total consumption has also gone
up. Still the total stock has gone up. There is something wrong basically
in the distribution system. There is something wrong because wrong
material is supplied at wrong time. Madam, the storage capacity in the
country is for 25 million tonnes as on 1* October, 2000. The praogramme for
increasing the storage capacity is only for 7.25 million tonnes. [If your
storage capacity is 25 million tonnes and if your stock is of 60 million tonnes
and if your plan is only for 7.25 million tonnes --thal too also out of this,
only 4.55 million tonnes by the FCI and 2.70 million tonnes by the CWC |
would like to know from the hon. Minister what his plan is for scientific
storage of foodgrains. Here also the FCI says, 'subject to the avaitability of
funds',

THE DEPUTY CHAIRMAN: What is this CWC?

SHRI  SANTOSH BAGRODIA: The Centrai Warehousing
Corporation. ...finterruptions)... It is not the CWC of our Party.
.(interruptions)... Madam, coming back to the FCI ..(interruptions)...lf you
see the figures of October ...(fInferruptions)... Madam, | am trying to be brief
by only referring to the storage possibilities. | am not going into the
question of procurement at the moment because you can procure and it is
not a big thing. But what is happening in the procurement | will let the
House know. About storage capacity, Madam, | would like to submit that in
QOctober 1999, the total stock was 32245 thousand tonnes, that is, 32.2
million tonnes. In October 2000, it was 44.48 million tonnes. Now it is 60
million tonnes. With this increase in stocks, day-by-day, month-by-month
and year-by-year, what is your plan in this regard? Is it required for our
food security? Probably for food security this stock is three times more, |
think, for this purposeé only 20 million tonnes are required. But we have 60
million tonnes, You cannot export. Why? Because even a country like Iraq
says that the quality of your wheat is not good. This is what a country like
Iraq says. | am not talking of USA or any European country. Why? It is
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not good for two reasons.  Basically it is not good and then it is not
handled properly. As a result, even a country like lraq says that they want
100 per cent clean material. The material which is being exported from
here after being handled by the FC| probably, has four per cent kankar-pathar
...{Intarruptions)... Something which is not wheat. ...{Interruptions)...

THE DEPUTY CHAIRMAN: Aduiteration. ...{Interruptions)...
SHRI SANTOSH BAGRODIA: Adulteration . ...fInterruptions)...
AN HON. MEMBER: Solid material.

SHRI SANTOSH BAGRODIA: Though one per cent is allowed --
correct me, if | am wrong-lraq says they want 100 per cent clean material
without solids..{interruptions)...

THE DEPUTY CHAIRMAN: Crganic and inorganic ...{Interruptions)...

SHRI SANTOSH BAGRODIA: | would like to know from the hon.
Minister whether he is planning to involve the private parties. If CWC of the
Government doss not have enough funds, if the FCl does not have enough
funds, whether the Minister is going to involve private parties so that we can
quickly have an additional capacity of, at least, ten million tonnes in the
country. Madam, 1 just cannot understand how seven lakhs, four lakhs,
three lakhs capacity will suffice. This is chicken-feed. | mean, even to plan
like that is shameful for our country. Or, you have t0o have an effectiva plan
to export our foodgrains. This, | think, my friends from Orissa had
mentioned.

Madam, it was only yesterday that the Supreme Court had to tell
the Government 1o reach foodgrains to the needy. We have become so
unconcerned about our rasponsibilities that the Supreme Court has to direct
us on everything. It is directing us to use a particular material. It is directing
us to give this material to the needy people in Orissa or pecple living in
other parts of the country. We have sc much stocks but Rajasthan has
suffered. Rajasthan has suffered continuously for six months because of
drought. On the one hand, we have surplus stocks of foodgrains, and, on
the other, the poorest of the poor in Rajasthan did not die because of the
Government of Rajasthan, but they died because of lack of effort on the
part of the Central Government, Just because of lack of efforts on the part
of the Central Government, the entire development of Rajasthan, which had
suffered a severs drought, had to be stopped. What was the problem in
giving foodgrains to it? Somebody mentioned about the carrying cost. |
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think, Mr. Virumbi has mentioned about the carrying cost. We procured at
Rs. 6 or Rs, 7 per kg. five years ago, and, according to the figure given just
now, Rs. 2,000 per tonne, is the carrying cost, Today, the same five-year-
old wheat costs Rs. 30 or Bs. 26 per kg., and now you want to sell the
same for Rs. 7 or Rs. 8 or Bs. 9 or at whatever price the FCl wants to sell.
Now, 1he foodgrains are already spoiled. It is not fit for human
consumption, Forget about human consumption. [t is not good even for
the livestock. | do not know whether it is good for fertilizer, This is what is
happening. if you go on stocking foodgrains and uitimately wasting it, what
is the logic in it? . (me-bef)... 1 think, | am the last speaker. | shall be
grateful if you could allow me a little more time.

THE DEPUTY CHAIRMAN: No, There is one more speaker. It is
Mr. Gandhi Azad. |

SHRI SANTOSH BAGRODIA: All right.  Madam, you just tell me
how much time | ¢can take. | will adjust my speech accordingly.

Now, | would like to say quickly a few words about the Ordinance.,
This Ordinance has come out not because it was really needed on that day.
It was 1ssued because one of the 'superman' Chief Ministers wanted it. So,
this particular Ordinance was brought in and an amount of Rs. 1,000 crores
was allotted only to that particular State, The BJP thought that procurement
by the States would be a better alternative... | am sorry.

. AWM ; A9 37 GN FeAded W 4T & T .
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Ordinance was brought in only to please a particular Chief Minister.
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8t T v B (SR W) ¢ ©e?

SHRI SANTOSH BAGRODIA: The rice procurement is the maximum
from that particular State. And we can guess it. He is a pariner of the
NDA and has not joined the Cabinet. So, they cannot afford to loose him.

SHRI K. RAHMAN KHAN (Andhra Pradesh): Everything is disclosed.

SHRI SANTOSH BAGRODIA; | cannot give more clues, While we
are talking about the storage, there is a strong issue going on in the
country, and the hon. Minister knows about it. You have got a Committee
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of four Ministers considering whether the foodgrains should be packed in
jute bags or in plastic bags. Madam, | am raising this point because in a
jute bag, you can stock up to 20, whereas in a plastic bag, you can stock
only five or six, S0, today, if your capacily is 25 million tonnes, it will be
reduced to 12 million tonnes. Please consider from this angle also. Another
point | would like to make is this. The Food Corporation of India is
dependent only on subsidies. The FCI will not lose anything because il is
cost-plus.  You will charge the extra cost from the consumers. You may
say, if plastic is used, we will charge less from the consumers. But | am
doubtful about it because the FCl can very conveniently increase the
carrying cost and other costs, and consumers will not be benefited in any
way. | will tell you my experience, Madam. If you supply somea material
packed in plastic bags, consumers will prefer to buy that because they
know that its cost would be lesser, it being packed in a plastic bag. It
happened in the case of sugar two years ago. It will happen in the case of
foodgrains also. Then, your subsidy will remamn the same. The most
important point is, plastic is definitely poisonous. Have you conducted any
study on that? | have written a letter to the hon. Minister and also to other
Ministries to conduct a study on this. S0, the paople go only by cost. |t will
spoil the health of our people. We should not do so just because of the
fact that it can be reused. | am not sure, but we think that it can be
reused. From this angle also, it should be considered. | understand from
newspapear reports that a committee has been constituted, and you are one
of the Members of that Committee, You, being a consumer, have also told
me personally that it costs Rs.400 crores more to the FCL. | would like to
know whether Rs.400 crores is more important than the health of our
people, Most of our farmers are not educated. They leave plastic bags in
the fields and they remain there for years. The entire land is being spoiled
because of this. Ycu have to think from this angle also. And, you know,
when some cows were operated upon, about 45 kilos of plastic material
was extracted from the stomach of one cow. The cows eat the things
alongwith the plastic bags. You can understand how big a problem it will
create in the long run and, maybe evan in the short run.

THE DEPUTY CHAIRMAN: Now, | think, you should conclude. You
have taken more time than what was allotted to you.

SHRI SANTOSH BAGRODIA; That is why, 1 am just throwing away
my papers, Madam.

THE DEPUTY CHAIRMAN: | think, you should drop them together,
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SHRI SANTOSH BAGRODIA: Madam, | know, you are looking at
ma very angrily,

THE DEPUTY CHAIRMAN: Not angrity but anxiously.

SHRI SANTOSH BAGRODIA: | am the sufferer, Madam, and | will
tell you privately about this, not in the House.

Now, | come to the next point. The FCl has appointed some
agents. When there is a surplus, the FCl fixes the rate of wheat, for
example, at As.6/- per kg. But since the farmers ars in dire need of money,
they sell their foodgrains at a much lower price, say, at Rs.3/- per kg. The
agents of the FCI purchase foodgrains from them and show that they have
bought it at Rs.8/- per kg. | want to know why you have appointed agents
for this, When there is a shortage, the same agents say "sorry, we are not
getting the material." The poor farmer is forced to supply foodgrains to the
FCI when there is a shortage. When there is a surplus, it is the agents who
make the money and not the farmers. And the Government says "look, we
have procured so much quantity." So, you have to see this problem from
this angle also. Recently, you have tatked about decentralising the
procuremeant system, in a meeting of various Food Ministers. You said that
States should take the responsibility, As a result, you will save about
Rs.20,000 crores. | do not know how; if you save Rs.20,000 crores simply
because of the fact that the States are handling it, you are only trying to
shirk off your responsibilty. This item should remain in the hands of the
Central Government. My hon. friend from Punjab has just now mentioned
that we had a surplus before and we are having a surpius even now. For
some reason, if they say "we have procured it; we will not give it to other
States®, what will happen. Have you thought over it? So, let it remain like
this. You can decentralise the powers of the officers. Let there be a
compatition between tha officers of Punjab and the officers of Rajasthan,
between the officers of Tamil Nadu and the officers of Andhra Pradesh, to
which our great Chief Minister, Shri Naidu belongs. So, let us have a
competition between all these officers, and then you can compare which
particular branch is giving you a lesser cost in terms of carrying, handling,
otc. This will be real decentralisation, and not that you decentralise and give
the responsibility to the States. Your subsidy has increased froni Rs. 5,000
crores in 1994-95 to Rs. 12,000 crores in 1999-2000. We are all concerned
about it. Can the Minister tell us on how much guantity this subsidy is per
consumer, and how many pecople it involves in the country? If it is just
because the population has increased and the subsidy has also increased,
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then that is a separate issus. Or is it because the number of persons are
the same, but the subsidy has increased? This has to be known because,
then only wa will know whether it is really a problem or it is not a problem,
...{Time-belf)... Madam, there was one Committee in the Ministry. It had
suggested certain things and oul of that, 1 would mention only one thing.
The altemate food security system proposed by the High Powered
Committee raverses all the flaws by suggesting the simple device of relying
on the pecple who have personal stake in the system instead of indifferent
empioyeses, more interestad in the job sacurity than the food security. You
may please clarify this point also.

THE DEPUTY CHAIRMAN: Two hours were allocated for the
discussion on this Bill, but you have brought papers, as if we are going to
discuss this for six hours..{interruptions)... Just one second. The Members
should know how much time is allocated for each party and prepare their
speeches accordingly; otherwise, they are speaking on bebhalf of other
speakers alsp, and the result would be thal these speakers would suffer,
So, you make speech according to the time allocated to the party. | will be
very happy. ...[Interruptions)...

SHRI SANTOSH BAGRODIA Madam, | appreciate your
statement. | wish you would had informed me when | started my speech,

THE DEPUTY CHAIRMAN: You were also in the Business Advisory
Committes.

SHRI SANTOSH BAGRODIA: No, Madam. So much time is
allotted to me, because some other speaker from my party has spoken
before me and | did not know how much time she has taken. If you had
told me, then | would not have taken one minute more than the allocated
time,

THE DEPUTY CHAIRMAN: She had taken only seven minutes.

SHRI SANTOSH BAGRODIA: That means | had 21 minutes.
Maybe, | have taken around that time.

THE DEPUTY CHAIRMAN: That is over now.,

SHRI SANTOSH BAGRODIA: So, 21 minutes are over. All right,
THE DEPUTY CHAIRMAN: Lorg back,

SHRI SANTOSH BAGRODIA: Madam, | will just finish. That is why
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| have thrown away all the papers. Now, only the last point. Madam,
because of this rice problem, especially, in Southern India, what has
happened is, that a number of rice farmers, including those of Ardhra
Pradesh and Karnataka, have shifted to other crops, like sugarcane. MNow,
they are forced to do that, because rice price at the local level has gone
down by S0 per cent -- from six rupees it has come down to three-and-a-
half rupees, What do you do? They have shifted to sugarcane, but what
has happened in sugarcane is that the sugar mills themselves are in
difficulty. So, sugarcane is produced, because there the problems of farmer
are less, their cost of production i1s less. QOur Govarnment, Madam, though
it 15 dynamic, the Food Minister is dynamic, despite this, what is happening
18 that, once the sugarcane is supptied, the smail sugar mills are not able to
pay to the farmers. If they pay to the farmer by selling their stocks, the
Essential Commodities Act will put them in jail. And, if they do not pay, the
State Governments will say, 'we will take all your assels and pay to the
farmers. The result is that the industry will be closed down. Is it the
solution? What will happen, if the industry is closed? The golden goose is
closed. The farmers will suffer, the country will suffer and the workears will
suffer, What are we planning so that these small units are not really closed
down? The last point, Madam, 15 that the wheat and rice production -- in
the morning also, we talked about productivity and production -- the total
production has increased. But what about the productivity, per hectare?
Has it increased? | know this is a matter reiating to growing of food.
Therefore, the hon, Minister can take it up with the Agnculture Minister, |f
the productivity of land is improved, the cost ot production will automatically
come down As a resull, the farmers and the country, as a whoie, wil
benefit. Thank you.

THE DEPUTY CHAIRMAN: Last week there was a discussion on
the productivity of land and somebody had pointed out that because of the
division of land, its productivity had gone down. A fiteen-acres land does
not produce as much, if it is fragmented. But if that land is put together
and tilled, the overhead costs will come down and productivity will increase.
| clearly remember that it was said during a discussion, probably, last
Thursday.

Now, Shri Gandhi Azad.

s meh o (SR wdw) o uwrarE, Sergan | wEied, e e s,
1964 ¥ 3R doe@ v & forv oy fodes e a1 &1 g8 e @ Prm &6 ff
H1 a qg Tun amefdm vy © e 2
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agem, § w0 i @ e\ @a Prm & guaaa @ v amafda @
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wie 15 e ¢ R IuE e aw § & i 2% FW A T, SHET SRV g% §
fr Rox 9 7 0 4 WRadw a1 gom 751 a0 7 ¥ 8| e s
R ¥ SRV IF ¢ fa wer A fifee w1 ogw die fPivae # oife aewe =
frer & B o T &t e mm wOd gz @@ W ¥ W ot @
At A soht 9o wd & e € I R & 58 4 A £, S WweR
A & ok wud I i afe 3 ¢ E I A e =Y O 616 d
TH W ¢ MR IH o w EWe &, T @) g oafim ww o w #
..(EEa)...

OR, ALLADI P, RAJKUMAR (Andhra Pradesh) : Madam, the Minister
is misleading the House.

THE DEPUTY CHAIRMAN: First, let him complete his reply. At the
and, you can seek a clarification,

.y /. oogER A 9 & Rraen R A § amn, owodioamio A
wher ' Al % g ang wdw 152 lakh tonnes of foodgrains were
produced. We had to fight both inside the House and outside the House
that the FCI should procure these foodgrains, but they could procure only
60 lakh tonnes. | would request the Minister not to mislead the House.

s wiew PAw : A 59 I A PR T a5 e ) weR R =
TRT e 8 GOg wedl | 7R Ued ot W A, 7w f I 11-12 wlRwe @

a\mmaﬂaawﬁuhmﬁmwmwnﬁwﬁ T, TN mraﬂ
forefl-eht et S arvol aE A A A R A B s #@, Sw oW @,
SR WeR TR, R W g O Faw R 9w fraERdET W 32,000
FUS TIW FHY T R oY ana 616 WG T AN FAR WIR H & aw 2w A
T SME qg A0 @ ) 8, e B $E agd we gt & N w’i # 27 wm o
g, SuEd @ 70T g & 5 el @ W ang weR @R TR free v A

@1 e W IR @ R A A R A Sere T wher 91 awd T 0
oraeiRE Ay I smavgear & v el wRer amaEive iy aga 2 S
T T E

MER, T @ ad IR A 2 R ar vl M 2 5 oF R wwew &
HeR W U3 & AN gud AR At ya & waa I guha & fawg &, fia @ R
21 39 g ® aed gEm-o off R aw @ &1 8§ sl § 99 i @ &

240



[21 August, 2001] RAJYA SABHA

gim-#¢ § o Wi ax v fasg & B A w it A fae alr v we
g | f W o e T e wity, £ @ e @ den Fea § i W ww
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el wam & Jomi=l el oMY 9, gy e ug sifede o v & e, qentd
@ A e ¥ AR A e e #1 A g Pem e wne f s Rm geeih
N AR I TR T W &, JEf g ot gw A & el wnnd S v
g S e fRarl o d@t Rl am ) o' e waaE v afve
TR F qer #A AEEd A R e iR e W s ol A
Aol @ Wi gon AR B T o g €1 A 9% oRY w1 87 99 IRV Ow
t & v R Ren R o ofisRide @ wifte sod =0 &) e e
WIS TR FH o% 4 T8 3= Syl pE g ot & g € B yw fee A
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ae 7€ B w2 &, 9ud Fum agd €, Suaw 95 €, FeR srqwras & fEur
21 H¥ WA w5l B o7 a9 gY oY ) 6 & fr R @ 9w & aigw 151
TS IAY A TO9 T8 FTRUNAT o $few ¥ o g &) A waw el o & 3
el €, 100 Se YR @ gud R iR gifuae Sifaw & WiEt ps IR A
N B AR g ¥ 15 g v, A w0 R Adwa F 15 I TR A g
F 2| AT & aigw Nt o Fraw, S g9 I & 16 TR v 9 aoa A f,
Aitfra v F ) w8 TR & T &Y &) L (=mEeE)..,

SHRIMAT! BIMBA RAIKAR (Karnataka) : Madam, | would like to
soek a clarification from the hon. Minister.

THE DEPUTY CHAIRMAN: Let him finish, Then | will allow you.

M Wi FAR : P AETHY 151 FAT TUR B g9 GYOR A 4 B o
3w\ yEER @ 6 T P 7o o 7w yeRr & A &1 § Ao g okl A g6
T P Fedl § & $T FROINA qga Ardl v e @ B, 9w whwi €, 99
HHG B R T B PRW B o @ & T I $-E3 R FAA T
didlad @ & faw &) wig A @ & gl B wi ol S o o Red & sw w
g Bl # ARl &1 ¥ 2000 & e’ AOR AR A oo fremaw B fawfwe,
Rqg@, swaad Regdie 13 &, R[¥em 37 IF 16 ¥, e = o=
A MMF O 230, TFd HM HT F HRO 259 AN B FA & T ) AEFR e A
froa a9ra 1024 <t @ "o A | = avE 3 | W | |
B o & g, Wiz 99l A 532 Qv & g @ g A @ e ¥ sh
freren g, fFfhTe 99 adn 9a @ # oY U $99 w Wil 7 ¥ R
& Sgl-9E Hig o9 99 B & IEE A $ o & w1 g fem
21 0 ard 98l W w2 ¢ 5 e gheda e wiftr | Rod daadt deen oW
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alv 3 5od foav Rega daw #1 wgde dev A v R & o 3 ¢ HIfEd =)
Tow Esftm & fow 21 oy T & $afydt arso) deve SETaN & AN U oY
T e g9 &) 99 R dEa deR W E dl 21 o 29 ofR IR T I
7% RS daw BN s soma sreRER d B e wR FRA ¥ wifE
R U BE W Iy @ # fay ae T8 @ osefen g ®ew F
YEIHA 9gd WU £ 39 W 99 IR F 9] @ 0P T ada Aare |
Ten "R A e e [ sy A D gw awd gea A urgde e § Aew
e RS X | TH Y 61 AT T A MRS ARG AR & gA & AR
I MHA ¥ JaR ) 129 F MW T gE B ¢ § | I ANF ®WR W AT B
Y& &1 61 WA T ST o e STE MRIAT F TEA-UEA & ST | NS g
2 & ¥ 30 T T T AWTA RS ofeit ¥ sige gdy & omomi & wew @)
frgra fom § & woie R FIfd ot ol & amaR R, WER &
e F & 39 o ad &\ R v uF feaw # g fewr @ w9 Q-
R TS BN | $T BR aF & 3N B oA e B A 8, apfl o
el gut gd I @ R TR W A amw 2 R s 3 oam @t
IEOFEA ol Ul 3V GHY TH UM § 7 9, 39 TR T IA TAE W
g% § afFa I Sorm & FIF 4 FE 77 BOR THI &9 O 4P vy Rregag &
f& Sor a1 78 &1 amud gER ega v @ afaew € & A frerga = oo
g f5ea A a3 I & aF T8 Sownl g 6 ad B ISR L(TWaUF)..,
TE BR 95 & AN FH $A P 22 W 19 FAR...

SHRIMATI BIMBA RAIKAR: The quality is very poor. That is why
they are not taking the rice. ... {Interruptions)... Madam, give me just one
minute. ... finterruptions)...

THE DEPUTY CHAIRMAN: I will allow you at the end.
...{interruptions)...

SHRIMATI BIMBA RAIKAR : | am from Karnataka. The rice that
you supplied was bad, The Food Minister of Karnataka brought the rice
and kept on our table, It was so dirty that we had to fight with them, |
said, 9N W & o M TE grEd 7 @, | said, "Don't take the Karnataka
people for granted and don't give this type of rice”. After so much of
fighting, ard) vsT-oeT area 919d a1 Y& &1 Q1 U 919d &0 O &9 om? i
& fom w0 g0 graa & aan 87

EEE
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M wid AR : FWfHd $ AR A gz @ o7 gH €| IR TAes A B[
T A THFA W A6S WHE & A TR FACT I WWeR o 8, 'R TH &
...(TEF)... T4 TR-TR oE & 5 9w 3y TR Tem ¥ vee Jon £ o sfea
JoTgY, Ul 7@ SEEyl R B ufrw = I & & oueh Neam #ifg 4
¥E H&ET A% § & R 4,680,000 gFFI H 4 Fdl w ufew 5w o wwe e
th Tl e e it R AT T MR DR FTER TF ¥
¥ & wx o & gud siwta onft aw 8w 22,19,000 2 S Ry g 2
7% &1 7% uren dw & 5 9@ & wweR A T site AEn F gEw v o
s o &1 gamre ket B 22,19,000 == g Repe qo & RBar v g
¥ I 9% At 13,00,000 T ¥ IO 8, 9,00,000 T 30f aF TH I & TN
Prigw & 5 39 o= SO, 5 O o Pw N afs ol A S @ A A
#rua 9 3mg| E TN & @ & AE PE OR o6 E WS §N FS B A™ SO
or-(CATEF)....

i s ¥ (I : s A R T Sy B awt fro waree g
3 f¥aen Saorn |

ft win FAR ;. F a9 9E R FH 7 F e A duew @ @ § o
7% R ¥ o @ 9F a1 Sem | SuaHfy e, # wEe anwar § i
T & o @t K Wt dw Aw & 9 TR Wi ¥ e g d, =T} st
| fyern =i #rn Soen T AR om Red ' 39 a o s @ o v
¥ T 2| Wir ¥ i § o 1 aer 2 g e

TS % ar ¥ w0 T, maﬁﬁaﬁaﬁnﬁiwmmﬁﬁu

q%’mwfqumawﬁmuﬂwaﬁﬂﬁmmﬂwaaﬁmw“ﬂftl
St R ang sk 99 RAE @ o & 33 2 s & 78 a2y o f = 2w
o 1E ™ R w® Roge B & a9 9= sy 2 Rar & f% v 9% 9% W
# WP ¥ Tafds o= o 7 @ a7 % o gayae T R e
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T3 ¥ A7yl 3 % smom o anewr & SWd fav amg 9wy der D) ol
W 11 fm R e Eadd ¥ wm @ 5 sm 9d qaie e FRY W wEd
#ifore | g wa B dgere R A ™ & R A RS AT A wE B A Ry
thmﬂmtﬂimmwmmmmﬁﬁiﬁw
M I R & 5 7% yofes oo B o s et 2w # g g
Roe ff gom & Fad W A T RO G| TS A MR N AW F A R
frm & | el R & qEEed # o fERved Rod & ae Repa &
%1 Iud o8 B T ol 4

%t W ATance wEwie ¥ W | o 1| aEea, ww -
el ¥ s fe WA P 9 @ A wot et & oRh
Af7 s Rufy oxa &) sm @ 3w A, wEa @ 3w 2 ¥ s B
% v o el ¥ e e o g oW @ £ B o e o el
R, ¥ W Rl x a9 o1 R 9RG REN A 77 9w R uw oW
w e oot @ 2w § aff 3wl wefan o g Rar 5 Rdgesss
WMEIRAE ...(aar).. T3 3 a9 o5 €| & dics T = w §

THE DEPUTY CHAIRMAN: Let him finish and then | wil permit

cEL:

you.

st vim PR : A ARG WHER F gD T® u & Na@oRe B
fedigomee o o | 3% /T A g9 X, 97 A 991 YEa TE 2 ved N 1w
g¥E ¥ faa arl e g 3w F & odw 99 # o Rdgans R 3w @
#, 4E v o X, e R A} W X N IR Wk ¥ W R | W Redigergss
wrrRiTdT W vradfde g afdm iR wwe ver & B dme O udvw ) e ol
firrrga Tt %) e A e RdTarss DRI $ I e & ARt A
oo (CTIETS)...

THE DEPUTY CHAIRMAN: No, ...(Interruptions)... it does not
mean that you walk into the House and start speaking without the
pormission of the Chair ...ffnferruptions)..] am not allowing at all
...(Interruptions}... | am sorry. We have to finish this discussion and then we
have the Foreign Minister's statement. So, please don't disturb. Let him
finish replying to the questions that have already been raised
...(interruptions)... You were not there throughout the discussion.

ﬁmm:ﬁwﬁmmﬁiﬁﬂﬂnﬁﬁmiﬁw

u‘m’fﬂzz\mt i wavt § fdTargee Al ¥ IR ¥ Sy WweR B
faare wi e ﬁﬁﬁlmeﬂ#nﬁwﬁﬁf@ﬂ‘:ﬁmnﬁwﬁtﬂiwmo
BUg oqq ¥ qEa B Ot §) A T ¥gEE @ AR Rk d fdgagee
WediE Y v o 49 &1 a5 w1 R w Td se @ €1 89N uam U8 B

f& am g e § nxavie W, I ofee RGEEE Rres & e anosl
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o o0 & 97 A% AR O v AR O B9 e & o) §¥Y wiew 3R e,
T ANt RN S s Wi dna e R & g H ¢ e &R
9N URY & ¢ % £ | SHE wEel & BN LLL{EarE)...

THE DEPUTY CHAIEMAN: Mr. Jdibon Roy, the same thing applies
to you also. | am not allowing you ...{Interruptions). .. Please sit down, When
you were not there throughout the discussion, it i0oks very unruly that you
just walk into the House and the moment West Bengal is mentioned, vou
get up ...fInterruptions)... And, he did not say anything against West Bengal
...finterrupticns)...| don't have that much loud voice as you do. God has
provided you with a very good, loud, voice, which | don't have.

S v PR : a9 TR O WaERAT @ S wfew § Iwd e w2 @,
e A w1 m ad B @ 2] 9w wwor gl @ 5 e ufe & oos
frar wgr QX W A R WrERE FRA & A 3EE fou s ERER] ® oA I
WM EN TS0 PRI W FHE ¥ a7 TE o 2 &, 0w o1 O Repd TE v
w & & we A 7 gwd ) 1 2| AfFT TX 97 wewfa T T, ' oeeEwh
A 71 v T aF WY AE aEd a9 9% $% WReN I T o grad o |
afra & ag FRAgS oo gan € 5 Aol o e & A0 3 7ae e F8 a@nd
Y g fER 4 w3 A Sifw 1 AfET wdy ) avw A = w1 wEE T
e g O ww I AE N T OF YE VA G B THdll T WHR B
T et R s v wifte) Rer § o wa s iR ¥ e wm
T @y MY FEl 25 TR A 0 B Mok R oow @ReR ) ge@eT 9ad
TG o1 Afd 9% grad 78 a9 g v & s Ao w0 o s oE )
EIR PRI$ TU¢ B T 51| Ao w9 sar sren v Af o wer §
R wEdm E fEr et A W o TE & WOR S9E OrEad a9areY e R
6 8| ¥E U WEN W o g E Afea o afre T i @ a8 em
D aRE ] A8 8w g wfm w= 2 ¥ A gaeEE) St A g s g9 8
S d e W R E TN wwen @ A, Raw 3 & e
fedgagee Wade 3w 29 4 Ify 58 e o e gewl & e @t B am
8 B 'S A g W A 9 i 31 SR 2 t1 TE o AR H 5
gema oy & ¥ amuw R Rerar € 5 97 aoft gaml @ g srdRwe 9 @ m
TN F BRI QR H @ Gy SN vl $oaa § PAgw e ¥ wE
fofe sgm &1 ot Ra 2, 39t Y aOfF G FRARTA e Has # g
& foro -7t ot 7= 95 | vy |

DR. ALLADI P. RAJKUMAR: Madam, | have one clarification.

THE DEPUTY CHAIRMAN: If everybody puts a question, then we
will have a fresh discussion. | think the Bill did not require either so much
of discussion or so elaborative reply. But the Ministar has given the reply, |
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am sure there are many, many questions which everybody has in his mind
because it is a question of food. We had the discussion. In fact, the
Business Advisory Commiltee had aliotted half-an-hour. But | fought it out
and said two hours should be given because | knew it was a very sensitive
issue. Now, we have discussed it for more than two hours. Please bear
with me. We also have a statement by the Foreign Minister. |f any oOther
clarifications are there, you can write to the Minister or you can go and sit
with him and quistly talk to him. Let me now pass the Bill. | will put the
motion moved by the Minister to vote. The question is:-

“That the 8ill further to amend the Food Corporation
Act, 1864, as passed by the Lok Sabha, be taken
INto consideration®.

The motion was adopted.

THE DEPUTY CHAIBMAN: We shall now take up clause-by-clause
congideration of the Bill.

Clauses 2 & 3 were added 1o the Bil.
Clause 1, the Enacting Formufa and the Title were added to the Bill.
it wrien o A U@ wRdl g
" fadas & miRa fear e
The question was put and the motion was adopted.

THE DEPUTY CHAIRMAN: We shall now have the statement by
the Minister of External Affairs.

STATEMENT BY MINISTER
External Affairs Minister's recent Visit to Nepal

THE MINISTER OF EXTERNAL AFFAIRS AND THE MINISTER OF
DEFENCE (SHRI JASWANT SINGH): Madam, | wish to inform the
hon. Members that | made a goodwill visit to Nepal from August 17 to 19,

The purpose of my visit was to personally convey to His Majesty
King Gyanendra Bir Bikram Shah Dev the deepest condolences of the
President, the Prime Minister, the Government, and the people of India at
the grievous tragedy that had struck Nepal in June. | also conveyed to
His Majesty the good wishes of the President and the Prime Minister.
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